
53 I I Calling Attention to BHADRA 19, 1885 
Matter of Urgent 
Pub lie Impol'tance 

Shri Ranga: That is the return they 
make for our courtesy. 

Shri Hem ~arua (Gauhati): In view 
of the fact that by our inept vaccila-
tion we allowed them the breathing 
time to fabricate counter charges on 
similar grounds and of persons of 
similar offices that are involved and 
at the same time Pakistan is guilty 
of breach of internatIOnal conduct 
because Pakistan let out the news over 
the Karachi radio before informing 
our Government, may I know whether 
Government is prepared to tell Pakis-
tan that this is only a pre-fabricated 
charge against our open charge based 
on facts against certain Pakistani 
officials? 

Shri Jawaharlal Nehru: As I said 
just now, it does appear to be a 
charge thought of subsequently 
because of sequence of events. We 
can tell them that. It is odd to point 
these dates. But when they say they 
have evidence, we can ask for 
evidence. 

Mr. Speaker: Shri Shastri. 

Shri Hem Barua: That means you 
are not prepared to tell them that it 
is a pre-fabricated charge. 

Mr. Speaker: Shri Shastri. 

Shri Tyagi: How many days after 
did they bring out the charge? 

Shri S. M. Banerjee: Yesterday 
gave the same calling attention 
notice. 

Mr. Speaker: I have net got that 
with me. If he has given the same, 
I will allow him an opportunity. He 
might put a question now. 
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Mr. Speaker: Shri ShastrI. 

Sbri Hem Barua: May I submit, Sir, 
the Prime Minister has replied only 
to one part of the question? 

Mr. Speaker: Order, order. He has 
got the answer. 
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Shri S. M. Banerjee (Kanpur): Sir, 
I rise lo a point of order. We have 
L~cn infor:ned that this question can-
llot be raised under Dire<:tioll 115. 
The observation which you have 
made just now clearly reveals thal 
EO Mt."lnber h,-,:"> any renledy if an 
in~or['ect statcl.llent is m~d.:!. Suppos-
ing a Minister or the Prime Minister 
makes any statement whicl! ,ccording 
to !ton. Members is not consistent 
with a particular subject whICh "'as 
being discussed, then the Members 
'Cannot correct it. Here. somcthjng 
was being discussed on the ';.:,asi:.; of 
the Supreme Court's judgment. The 
han. Prime Minister without reading 
the judgment made certain observa-
tions with regard to the Chief Minis-
ter of Punjab, saying that he wa" not 
concerned or something of that SOl t. 
My point of order Is this. If the 
Prime Minister does not corrc~t it. 
are we not entitled to say 30mething 
all the floor of the House that h~ 

should make a statement 'orrccting 
it! 

Mr. Speaker: No. That is what I have 
stated, namely thot under nirection 
115 it cannot be done. Thel~ would 
be many occasions and many forms 
in which it can be opened. And hon. 
Members have the remedy. The:", can 
certainly take recourse to that. 

8bri S. M. Banerjee: In his cwn 
interest, he should correct it. 

Mr. Speaker: If he does not, then 
the Member also has the r.-medy. 
Why should he not proceed acccrdmg 
to that? 

No .... , Shri Prakash Vir Shastri. 

12.12 hrs. 
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